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Dr. Subhasis Sengupta & Ors.
For the Applicant e Mr .M+S. .Baner jee, Counsel

For the Respondents: Mr. J.K. Biswas, Counsel
' Mr. S.Ke Mitra, Counsel
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The present application hé_s been filed by the official
res;;gn@gn;:swfor extension of time to implement the order dated
5-9-—2000 passed by this Tribunal in O«A. 465 of 1997"for a period of
another 8 months from the Jda'teié‘f expirfof.the period granted vice
ord_er.da:ced 95-9-2000+

2. Ld. Counsel Mr, Biswas for the applicants submits that
he has no objection to grant further time since respondents aPplied

for extension of time for implementa‘tioh' of the orcer.

3. ' In view of the aforesaid ci'rcumstanceé, we grant Six
months * time to the respondents to comply with the order after
expiry of the period granted in the order dated 5-9-2000. Accord-
ingly, application is disposed of.
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( S. Biswas ) - ( D. PurkayBbtha )
MembEr(A) ' Member( J)
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